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Rats bit 4 fingers of newborn girl; Indore hospital lied, claims tribal outfit

https://www.hindustantimes.com/india-news/rats-bit-4-fingers-of-newborn-girl-indore-
hospital-lied-claims-tribal-outfit-101757313258317.html

PTI | Published on: Sept 08, 2025 12:04 pm IST

Indore, Days after a newborn girl died at the government-run Maharaja Yeshwantrao
Hospital here, a tribal outfit on Monday claimed rats had gnawed her four fingers, and
accused the medical facility's administration of lying and misleading everyone.

The Jai Adivasi Yuva Shakti , a tribal organisation, has demanded suspension of the
hospital superintendent and other senior officials, along with registration of a case of
culpable homicide not amounting to murder.

If the demand is not met by Monday evening, the tribal community would launch a major
agitation, JAYS national president Lokesh Mujalda warned.

Two newborn girls, who had been bitten by rats in the hospital's ICU, died recently, raising
guestions about the institution's functioning.

One of them, daughter of Devram from Dhar district, who was admitted to the hospital
with congenital deformities, died after the rat attack, Mujalda claimed while talking to PTI.

The body was handed over to the family in a plastic bag after the post-mortem on
Saturday evening, he said.

When the packing was removed before the funeral, the family was devastated and
enraged to notice that four fingers on one hand of the baby had allegedly been gnawed
by rats, Mujalda said.

He accused the MYH administration of misleading everyone by initially claiming the baby
had only suffered minor injuries to her fingers due to rat bites.

The JAYS leader demanded suspension of the hospital superintendent and senior
officials, along with registration of a case of culpable homicide not amounting to murder.

If the demand is not met by Monday evening, the tribal community would launch a major
agitation, he warned.

Rats bit the two infants, suffering from congenital deformities, on the intervening night of
August 31 and September 1 in the hospital's ICU, officials earlier said. The other affected
family is from neighbouring Dewas district.

Amid allegations of gross negligence, the MYH authorities maintained the deaths of both
the babies were not linked to rat attacks, but were because of severe pre-existing health
complications they suffered due to congenital deformities.
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On Saturday, JAYS functionaries staged a protest at the hospital with the bereaved
parents seeking compensation of ¥1 crore each for the families of the two infants as well
as registration of a culpable homicide case against senior officials.

"The district administration has assured us the necessary steps will be taken to suspend
senior officials of MYH and register an FIR against them. If this demand is not fulfilled
within 10 days, another protest will be staged by us at MYH," Mujalda had said.

The hospital administration has so far taken disciplinary action against six officials,
including suspension and removal from posts, in connection with the deaths.

The National Human Rights Commission last week issued notices to the principal
secretary of the Madhya Pradesh's health department and Indore's collector over a
complaint alleging a newborn died and others were injured due to "rat attacks" inside a
hospital. In its notice, the NHRC has directed authorities that the allegations levelled in
the complaint be inquired into, and asked to submit an "action taken report within 10 days"
for perusal of the commission.

The National Commission for Protection of Child Rights also last week issued a notice to
the Indore collector over the death of two newborn girls bitten by rats at the hospital.

This article was generated from an automated news agency feed without modifications to
text.
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Rats Bit Newborn’s Four Fingers; Indore Hospital Lied, Alleges Tribal Outfit

Tribal body JAYS accuses MYH administration of cover-up, demands action against
senior officials after baby’s death;

https://www.deccanchronicle.com/amp/nation/rats-bit-newborns-four-fingers-indore-
hospital-lied-alleges-tribal-outfit-1902255

By : DC Correspondent
Update: 2025-09-08 06:55 GMT

Hospital (MYH) here, a tribal outfit on Monday claimed rats had gnawed her four fingers,
and accused the medical facility's administration of lying and misleading everyone.

The Jai Adivasi Yuva Shakti (JAYS), a tribal organisation, has demanded suspension of
the hospital superintendent and other senior officials, along with registration of a case of
culpable homicide not amounting to murder.

If the demand is not met by Monday evening, the tribal community would launch a major
agitation, JAYS national president Lokesh Mujalda warned. Two newborn girls, who had
been bitten by rats in the hospital's ICU, died recently, raising questions about the
institution's functioning.

One of them, daughter of Devram from Dhar district, who was admitted to the hospital
with congenital deformities, died after the rat attack, Mujalda claimed while talking to PTI.

The body was handed over to the family in a plastic bag after the post-mortem on
Saturday evening, he said. When the packing was removed before the funeral, the family
was devastated and enraged to notice that four fingers on one hand of the baby had
allegedly been gnawed by rats, Mujalda said.

He accused the MYH administration of misleading everyone by initially claiming the baby
had only suffered minor injuries to her fingers due to rat bites.

The JAYS leader demanded suspension of the hospital superintendent and senior
officials, along with registration of a case of culpable homicide not amounting to murder.
If the demand is not met by Monday evening, the tribal community would launch a major
agitation, he warned.

Rats bit the two infants, suffering from congenital deformities, on the intervening night of
August 31 and September 1 in the hospital's ICU, officials earlier said. The other affected
family is from neighbouring Dewas district.

Amid allegations of gross negligence, the MYH authorities maintained the deaths of both
the babies were not linked to rat attacks, but were because of severe pre-existing health
complications they suffered due to congenital deformities.
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On Saturday, JAYS functionaries staged a protest at the hospital with the bereaved
parents seeking compensation of Rs 1 crore each for the families of the two infants as
well as registration of a culpable homicide case against senior officials.

"The district administration has assured us the necessary steps will be taken to suspend
senior officials of MYH and register an FIR against them. If this demand is not fulfilled
within 10 days, another protest will be staged by us at MYH," Mujalda had said.

The hospital administration has so far taken disciplinary action against six officials,
including suspension and removal from posts, in connection with the deaths.

The National Human Rights Commission (NHRC) last week issued notices to the principal
secretary of the Madhya Pradesh's health department and Indore's collector over a
complaint alleging a newborn died and others were injured due to "rat attacks" inside a
hospital.

In its notice, the NHRC has directed authorities that the allegations levelled in the
complaint be inquired into, and asked to submit an "action taken report within 10 days"
for perusal of the commission.

The National Commission for Protection of Child Rights also last week issued a notice to
the Indore collector over the death of two newborn girls bitten by rats at the hospital.
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Rats bit girl’s fingers, Indore hospital lied, claims tribal organisation

The Jai Adivasi Yuva Shakti (JAYS), a tribal organisation, has demanded suspension of
the hospital superintendent and other senior officials, along with registration of a case of
culpable homicide not amounting to murder.

https://www.indiatoday.in/india/story/indore-tribes-qgirl-rat-fingers-bit-hospital-
superintendent-organisation-suspension-requested-2783655-2025-09-08

Press Trust of India | Indore, UPDATED: Sep 8, 2025 12:24 IST

Posted By: Aryan Rai

Days after a newborn girl died at the government-run Maharaja Yeshwantrao
Hospital (MYH) here, a tribal outfit on Monday claimed rats had gnawed her four fingers,
and accused the medical facility's administration of lying and misleading everyone.

The Jai Adivasi Yuva Shakti (JAYS), a tribal organisation, has demanded suspension of
the hospital superintendent and other senior officials, along with registration of a case of
culpable homicide not amounting to murder.

If the demand is not met by Monday evening, the tribal community would launch a major
agitation, JAYS national president Lokesh Mujalda warned.

Two newborn girls, who had been bitten by rats in the hospital's ICU, died recently, raising
guestions about the institution's functioning.

One of them, daughter of Devram from Dhar district, who was admitted to the hospital
with congenital deformities, died after the rat attack, Mujalda claimed while talking to PTI.

The body was handed over to the family in a plastic bag after the post-mortem on
Saturday evening, he said.
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Death of 2 newborns at Indore Hospital: NHRC seeks Action Taken Report

https://medicaldialogues.in/news/health/hospital-diagnostics/death-of-2-newborns-at-
indore-hospital-nhrc-seeks-action-taken-report-154864

8 September 2025

Bhopal: Taking cognisance of the deaths of two newborns allegedly bitten by rats at
Indore’s government-run Maharaja Yeshwantrao (MY) Hospital, the National Human
Rights Commission (NHRC) has issued notices to the Principal Secretary, Public Health
and Medical Education Department, Madhya Pradesh government, and Indore District
Collector, seeking an action taken report within 10 days.

Medical Dialogues had reported that two newborns were bitten by rats inside the Neonatal
Intensive Care Unit (NICU). One of the newborns, bitten over the weekend, passed away
on Tuesday. The second infant admitted to the same neonatal intensive care unit (NICU)
reportedly died after suffering injuries believed to be caused by a rat.

However, hospital authorities stated that the cause of death of the two infants was their
critical medical condition, not the rat bite. They attributed their deaths to pneumonia and
septicaemia, respectively. According to hospital officials, the reported rat bite resulted
only in “minor scratches” on two fingers and was not a contributing factor in the fatality.

While hospital authorities claimed that both newborns died due to pre-existing medical
conditions, including congenital deformities, families and civil society groups have alleged
gross negligence, as they claimed that the deaths are linked to alleged rat bites inside the
hospital's neonatal intensive care unit (NICU).

In support of the deceased infant's families, a non-profit organisation, Network for Access
to Justice, filed a complaint before the commission and sought immediate action against
the responsible individuals and the urgent need for accountability, alleging that the
families of the children have suffered irreparable loss.

While considering the matter, the commission in the notice said, “The complainant stated
that this horrifying event highlights gross medical negligence and a complete failure to
ensure basic hygiene and patient safety. Such a lapse not only breaches the trust of
citizens in public healthcare but also constitutes a serious violation of the Right to Life
and Health under Article 21 of the Constitution.”

In its notice, the NHRC has directed authorities that the allegations levelled in the
complaint be inquired into, and asked to submit an "action taken report within 10 days"
for perusal of the commission.

The Commission further stated, “Immediate measures must be taken to improve
sanitation, pest control, and overall safety standards in government hospitals across the
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State. The allegations made in the complaint prima facie seem to be serious violations of
the human rights of the victims."

Speaking to The Hindu, NHRC member Priyank Kanoongo said, "Such incidents revealed
a pathetic state of affairs at government hospitals in the State, while also pointing out that
no action has been taken against any senior official in the matter.

"If the action is only taken against a company that provides manpower and some nursing
staff, nothing is going to improve. For the system to be fixed, accountability has to be
fixed from the top," he added.

More serious accusations

The Jai Adivasi Yuva Shakti (JAYS), a tribal organisation, on Monday claimed rats had
gnawed four fingers of one of the deceased infants and accused the medical facility's
administration of lying and misleading everyone. They demanded suspension of the
hospital superintendent and other senior officials, along with registration of a case of
culpable homicide not amounting to murder.

If the demand is not met by Monday evening, the tribal community would launch a major
agitation, JAYS national president Lokesh Mujalda warned.

Two newborn girls, who had been bitten by rats in the hospital's ICU, died recently, raising
guestions about the institution's functioning.

One of them, the daughter of Devram from Dhar district, who was admitted to the hospital
with congenital deformities, died after the rat attack, Mujalda claimed while talking to PTI.
The body was handed over to the family in a plastic bag after the post-mortem on
Saturday evening, he said.

When the packing was removed before the funeral, the family was devastated and
enraged to notice that four fingers on one hand of the baby had allegedly been gnawed
by rats, Mujalda said.

He accused the MYH administration of misleading everyone by initially claiming the baby
had only suffered minor injuries to her fingers due to rat bites.

On Saturday, JAYS functionaries staged a protest at the hospital with the bereaved
parents seeking compensation of Rs 1 crore each for the families of the two infants, as
well as registration of a culpable homicide case against senior officials.

"The district administration has assured us that the necessary steps will be taken to
suspend senior officials of MYH and register an FIR against them. If this demand is not
fulfilled within 10 days, another protest will be staged by us at MYH," Mujalda had said.

The hospital administration has so far taken disciplinary action against six officials,
including suspension and removal from posts, in connection with the deaths.
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Rats bit 4 fingers of newborn girl Indore hospital lied claims tribal outfit

https://udayavani.com/national/rats-bit-4-fingers-of-newborn-girl-indore-hospital-lied-
claims-tribal-outfit-20250908T065949586Z?lang=en

NATIONAL SEP 8, 2025, 12:29 PM IST
PTI

Indore: Days after a newborn girl died at the government-run Maharaja Yeshwantrao
Hospital (MYH) here, a tribal outfit on Monday claimed rats had gnawed her four fingers,
and accused the medical facility's administration of lying and misleading everyone.

The Jai Adivasi Yuva Shakti (JAYS), a tribal organisation, has demanded suspension of
the hospital superintendent and other senior officials, along with registration of a case of
culpable homicide not amounting to murder.

If the demand is not met by Monday evening, the tribal community would launch a major
agitation, JAYS national president Lokesh Mujalda warne d.

Two newborn girls, who had been bitten by rats in the hospital's ICU, died recently, raising
guestions about the institution's functioning.

One of them, daughter of Devram from Dhar district, who was admitted to the hospital
with congenital deformities, died after the rat attack, Mujal da claimed while talking to PTI.

The body was handed over to the family in a plastic bag after the post-mortem on
Saturday evening, he said.

When the packing was removed before the funeral, the family was devastated and
enraged to notice that four fingers on one hand of the baby ha d allegedly been gnawed
by rats, Mujalda said.

He accused the MYH administration of misleading everyone by initially claiming the baby
had only suffered minor injuries to her fingers due to rat bites.

The JAYS leader demanded suspension of the hospital superintendent and senior
officials, along with registration of a case of culpable homicide not amounting to murder.

If the demand is not met by Monday evening, the tribal community would launch a major
agitation, he warned. Rats bit the two infants, suffering from congenital deformities, on
the intervening night of August 31 and September 1 in the hospital's ICU, officia Is earlier
said. The other affected family is from neighbouring Dewas district.

Amid allegations of gross negligence, the MYH authorities maintained the deaths of both
the babies were not linked to rat attacks, but were becau se of severe pre-existing health
complications they suffered due to congenital deformities.
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On Saturday, JAYS functionaries staged a protest at the hospital with the bereaved
parents seeking compensation of Rs 1 crore each for the familie s of the two infants as
well as registration of a culpable homicide case against senior officials.

"The district administration has assured us the necessary steps will be taken to suspend
senior officials of MYH and register an FIR against them. | f this demand is not fulfilled
within 10 days, another protest will be staged by us at MYH," Mujalda had said.

The hospital administration has so far taken disciplinary action against six officials,
including suspension and removal from posts, in connection wi th the deaths. The
National Human Rights Commission (NHRC) last week issued notices to the principal
secretary of the Madhya Pradesh's health department an d Indore's collector over a
complaint alleging a newborn died and others were injured due to "rat attacks" inside a
hospital.

In its notice, the NHRC has directed authorities that the allegations levelled in the
complaint be inquired into, and asked to submit an "action take n report within 10 days"
for perusal of the commission. The National Commission for Protection of Child Rights
also last week issued a notice to the Indore collector over the death of two newborn girls
bitten by rats at the hospital.
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Rats Infest Hospital ICU: Newborn Deaths Stir Outcry

https://www.editorji.com/amp/india-news/ratinfested-hospital-icu-in-indore-triggers-
protest-1757313330736

Updated : Sep 08, 2025 12:05 | Editorji News Desk

Indore, Sep 8 (PTI) - A controversy has erupted at the Maharaja Yeshwantrao Hospital
(MYH) in Indore following the tragic deaths of two newborn girls who were bitten by rats
in the hospital's ICU. The Jai Adivasi Yuva Shakti (JAYS), a prominent tribal organization,
has claimed that in one case, a newborn girl's four fingers were gnawed by rats, and they
accused the hospital administration of misleading the public. JAYS is demanding that the
hospital superintendent and other senior officials be suspended and that a case of
culpable homicide not amounting to murder be registered. The organization has warned
of a major agitation if their demands are not met by Monday evening.

In one instance, the daughter of a man named Devram from Dhar district, who had been
admitted to the hospital with congenital deformities, died following a rat attack. The baby's
body was later found with four fingers allegedly gnawed off when the family prepared for
her funeral. The family was devastated by this discovery, and JAYS has accused the
administration of initially downplaying the injuries.

JAYS has further demanded compensation of Rs 1 crore each for the bereaved families
of the two infants and the registration of a culpable homicide case against the hospital's
senior officials. In response to initial protests, the district administration has assured JAYS
that they will look into suspending senior MYH officials and registering an FIR against
them. Failing compliance with their demands, JAYS has planned another protest.

The MYH administration, under scrutiny for gross negligence, maintains that the deaths
of the infants were not linked to the rat attacks but were due to serious pre-existing
congenital health issues. Nevertheless, disciplinary actions have been taken against six
MYH officials, including suspensions and removals from their posts. The National Human
Rights Commission (NHRC) has also intervened, issuing notices to the principal secretary
of Madhya Pradesh's health department and Indore's collector. The Commission has
requested an "action taken report within 10 days" to investigate the claims. The National
Commission for Protection of Child Rights has similarly issued a notice in connection with
the deaths.

(Only the headline of this report may have been reworked by Editorji; the rest of the
content is auto-generated from a syndicated feed.)
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Rats Bit 4 Fingers Of Newborn Girl; Indore Hospital Lied, Claims Tribal Outfit

The Jai Adivasi Yuva Shakti (JAYS), a tribal organisation, has demanded suspension of
the hospital superintendent and other senior officials.

https://www.etvbharat.com/en/!state/rats-bit-four-fingers-of-newborn-qirl-indore-hospital-
lied-claims-tribal-outfit-enn25090805797

By PTI
Published : September 8, 2025 at 8:46 PM IST
3 Min Read

Indore: Days after a newborn girl died at the government-run Maharaja Yeshwantrao
Hospital (MYH) here, a tribal outfit on Monday claimed rats had gnawed her four fingers,
and accused the medical facility's administration of lying and misleading everyone. The
Jai Adivasi Yuva Shakti (JAYS), a tribal organisation, has demanded suspension of the
hospital superintendent and other senior officials, along with registration of a case of
culpable homicide not amounting to murder.

If the demand is not met by Monday evening, the tribal community would launch a major
agitation, JAYS national president Lokesh Mujalda warned. Two newborn girls, who had
been bitten by rats in the hospital's ICU, died recently, raising questions about the
institution's functioning.

One of them, daughter of Devram from Dhar district, who was admitted to the hospital
with congenital deformities, died after the rat attack, Mujalda claimed while talking to PTI.
The body was handed over to the family in a plastic bag after the post-mortem on
Saturday evening, he said.

When the packing was removed before the funeral, the family was devastated and
enraged to notice that four fingers on one hand of the baby had allegedly been gnawed
by rats, Mujalda said. He accused the MYH administration of misleading everyone by
initially claiming the baby had only suffered minor injuries to her fingers due to rat bites.

The JAYS leader demanded suspension of the hospital superintendent and senior
officials, along with registration of a case of culpable homicide not amounting to murder.
If the demand is not met by Monday evening, the tribal community would launch a major
agitation, he warned.

Rats bit the two infants, suffering from congenital deformities, on the intervening night of
August 31 and September 1 in the hospital's ICU, officials earlier said. The other affected
family is from neighbouring Dewas district. Amid allegations of gross negligence, the MYH
authorities maintained the deaths of both the babies were not linked to rat attacks, but
were because of severe pre-existing health complications they suffered due to congenital
deformities.
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On Saturday, JAYS functionaries staged a protest at the hospital with the bereaved
parents seeking compensation of Rs 1 crore each for the families of the two infants as
well as registration of a culpable homicide case against senior officials.

"The district administration has assured us the necessary steps will be taken to suspend
senior officials of MYH and register an FIR against them. If this demand is not fulfilled
within 10 days, another protest will be staged by us at MYH," Mujalda had said.

The hospital administration has so far taken disciplinary action against six officials,
including suspension and removal from posts, in connection with the deaths. The National
Human Rights Commission (NHRC) last week issued notices to the principal secretary of
the Madhya Pradesh'’s health department and Indore's collector over a complaint alleging
a newborn died and others were injured due to "rat attacks" inside a hospital.

In its notice, the NHRC has directed authorities that the allegations levelled in the
complaint be inquired into, and asked to submit an "action taken report within 10 days"
for perusal of the commission.

The National Commission for Protection of Child Rights also last week issued a notice to
the Indore collector over the death of two newborn girls bitten by rats at the hospital.
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Rats, Tribes, and Tragedy: Outcry at MYH Hospital

The death of two newborns at Maharaja Yeshwantrao Hospital has sparked outrage after
allegations that rats gnawed on one of the infants. The tribal group, Jai Adivasi Yuva
Shakti (JAYS), demands accountability and justice, threatening protests. Hospital
authorities cite congenital health issues, denying negligence claims. Investigations are
ongoing.

https://www.devdiscourse.com/article/health/3619031-rats-tribes-and-tragedy-outcry-at-
myh-hospital

Devdiscourse News Desk | Indore | Updated: 08-09-2025 12:03 IST | Created: 08-09-
2025 12:03 IST

The recent deaths of two newborn girls at Maharaja Yeshwantrao Hospital have sparked
a storm of controversy following allegations of a rat attack. The tribal organization, Jai
Adivasi Yuva Shakti (JAYS), claims that rats gnawed off four fingers of one infant,
accusing the hospital administration of misleading the public.

In response, JAYS has demanded the suspension of the hospital's superintendent and
other senior officials, along with the registration of a culpable homicide case. Failure to
meet these demands by Monday evening will result in widespread agitation, warned JAYS
national president Lokesh Mujalda.

The hospital, under intense scrutiny, maintains the deaths were due to congenital health
issues, not rat attacks. As protests continue, both the National Human Rights Commission
and the National Commission for Protection of Child Rights have issued notices
demanding thorough investigation and accountability.

(With inputs from agencies.)
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Pel & gHA" | dWTd B Hid; NHRC 7 MP & WA fIUNT 9 §8R & DM & U
Tfew

https://www.livehindustan.com/madhya-pradesh/nhrc-notice-to-mp-health-dept-indore-
dm-over-death-of-newborn-due-to-rat-attacks-201757308115011.html
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Residential Complex For Muslims In Mumbai: NHRC Issues Notice To Fadnavis
Govt; BJP Vs RSS On Cards?

Priyank Kanoongo, a member of the Human Rights Commission and a BJP leader, has
issued a suo-moto notice to the Chief Secretary of Maharashtra’s Devendra Fadnavis
government. Some local organizations ha also raised objections about this proposed
society.

https://zeenews.india.com/india/residential-complex-for-muslims-in-mumbai-nhrc-
issues-notice-to-fadnavis-govt-bjp-vs-rss-on-cards-2957165.html

Written By Zee Media Bureau | Last Updated: Sep 08, 2025, 01:54 PM IST |
Source: Bureau

Mumbai: The National Human Rights Commission (NHRC) has issued a notice to the
Maharashtra government regarding a proposed society exclusively for Muslims in the
Karjat area of Mumbai, Maharashtra’s capital. Priyank Kanoongo, a member of the
Human Rights Commission and a BJP leader, has issued a suo-moto notice to the Chief
Secretary of Maharashtra’s Devendra Fadnavis government. Some local organizations
ha also raised objections about this proposed society. Shiv Sena workers also protested
against the society.

NHRC Objects

Talking to news agency ANI, Priyank Kanoongo said, "We received a complaint from the
Sahyadri Rights Forum NGO that in Maharashtra's Karjat area, a township is being
developed that is providing facilities only for the habitation of Muslims. If separate
settlements are being built for Muslims in India, in Chhatrapati Shivaji Maharaj's
Maharashtra, by creating fear that Muslims cannot live with Hindus and giving them
separate settlements, then this clearly reflects the implementation of the principle of
nation within the nation.”

Kanoongo further said that the NHRC won'’t allow this to happen. “We have issued a
notice to the chief secretary of Maharashtra. This is not a matter that will stop here. Today,
you are claiming that you want houses where only Muslims live... Then one day, you
might demand a separate state for Muslims in Maharashtra. This is a serious type of
disease. We have asked the chief secretary how the permission was granted to form such
a society; submit a report to us on this."

AIMIM Backs Society

Notably, AIMIM leader Waris Pathan said that Muslim tenants often find it difficult to get
rented flats in Mumbai’'s non-muslim societies. “The Constitution provides for equal
opportunity and allows every Indian to live peacefully in any part of India without
discrimination,” said Pathan.
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BJP vs RSS?

Kanoongo's statement has sparked a controversy as many political analysts are seeing
it as a BJP vs RSS clash. His coments has again brought to the fore Rashtriya
Swayamsevak Sangh’s (RSS) stand on Muslims. Recently, addressing a gathering during
the centenary celebrations of RSS in Delhi on 28 August, RSS Chief Mohan Bhagwat
said, "From the day Islam came to India, it has been here and it will remain here. | had
said this earlier, too. Those who think Islam will be removed from India are not guided by
Hindu thought. Hindu philosophy does not think this way."

BJP leader and NHRC member Priyank Kanoongo is known for his vocal remarks on
issues concerning Muslims. He was a vocal supporter of the Wagf Amendment Act and
sometimes his comments are perceived as anti-Muslim. The NHRC issuing a notice to
the Maharashtra NDA government over the RERA-approved society being built for
Muslims is the latest example.
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Halal Township Row: MBMC Cracks Down On Builders, Warns Of Permission
Cancellation Over 'Muslim-Only' Housing Ads

The Mira Bhayandar Municipal Corporation (MBMC) has taken strict action against
builders accused of promoting religion-based housing projects.

https://www.republicworld.com/india/halal-township-row-mbmc-cracks-down-on-
builders-warns-of-permission-cancellation-over-muslim-only-housing-ads

India Newsv| 3 min read
Reported by: Anubhav Maurya

Halal Township Row: In a major development, the Mira Bhayandar Municipal Corporation
(MBMC) has taken strict action against builders accused of promoting religion-based
housing projects.

Notices have been issued to developers who were allegedly trying to sell houses
exclusively to Muslim buyers through targeted advertisements.

Notices to Builders and Architects

The MBMC has issued notices to two builders of Mira Road, the Leena Group and RR
Builders, along with their architects. The Leena Group came under fire for advertising
“Qibla-facing” features in its project, while RR Builders, too, was named in the action.

The corporation stated in its notice that such advertisements go against the Constitution
of India, specifically Articles 14 and 15, which guarantee equality and prohibit
discrimination on the basis of religion. The notice also highlighted that these ads create
a religious divide and could disturb social harmony.

The MBMC directed the builders to immediately stop such advertisements and asked
them to submit a clarification on the matter. The notice warned that if the builders fail to
provide a satisfactory explanation, the municipal body would withdraw permissions
granted to their projects.

Sukoon Empire Project at the Centre of Row

This action comes amid growing controversy over a real estate project named Sukoon
Empire in Karjat, Thane district. The township is being developed by Sukoon Homes
Builders and Developers, a relatively lesser-known firm.

Marketed as a “Halal lifestyle township,” Sukoon Empire promised facilities designed for
Muslim families, including prayer spaces and communal areas in a so-called Halal
environment.


https://www.republicworld.com/india/halal-township-row-mbmc-cracks-down-on-builders-warns-of-permission-cancellation-over-muslim-only-housing-ads
https://www.republicworld.com/india/halal-township-row-mbmc-cracks-down-on-builders-warns-of-permission-cancellation-over-muslim-only-housing-ads

REPUBLIC WORLD, Online, 9.9.2025

Page No. 0, Size:(0)cms X (0)cms.

The project gained national attention after a promotional video went viral. In the video, a
woman in a hijab spoke about raising children in a Halal environment among like-minded
families.

While some defended it as a response to housing discrimination faced by Muslims, critics
argued it was openly promoting religious segregation.

Political and Legal Pressure

The controversy quickly took a political turn. BJP leader and NHRC member Priyank
Kanoongo called the video “poison” and accused the builders of trying to create “a nation
within a nation.”

BJP MLA Atul Bhatkhalkar wrote to Maharashtra Deputy Chief Minister Devendra
Fadnavis, urging strict legal action and claiming that the project amounted to “land jihad.”

Shiv Sena (Eknath Shinde faction) spokesperson Krishna Hegde also demanded the
removal of the advertisement and a probe into the project’s intent.

Meanwhile, the National Human Rights Commission (NHRC) and the National
Commission for Protection of Child Rights (NCPCR) flagged the issue, with NHRC
seeking a detailed report from the Maharashtra government within two weeks.
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India: Human Rights Bodies Act on Allegations of Police Torturing Muslim Men
Both the National Human Rights Commission (NHRC) and the Uttar Pradesh State
Human Rights Commission (SHRC) have issued notices to the Bareilly Police in India
regarding possible violation of Muslim’s human rights, according to a report by Maktoob
Media. The action comes in response to serious allegations of illegal detention and torture
of seven Muslim men.

The notices were prompted by a complaint from Parveen Akhtar, the wife of one of the
detainees, Mehmood Beg. The family claims the men were unlawfully picked up on
August 28 by the police’s Special Operations Group (SOG) in plain clothes, without any
official warrants. Akhtar stated that police demanded a ransom of one lakh rupees for her
husband’s release and that she fears for his life.

The detainees’ families have alleged that the men were subjected to severe beatings and
electric shocks and were forced to sign blank papers or confessions. The NHRC has
ordered the Senior Superintendent of Police (SSP) of Bareilly to conduct an investigation
and submit a detailed report. The Allahabad High Court has also intervened, summoning
senior police officials to appear in court and produce the detainees, stating that if the
allegations are true, they represent a “grave violation of fundamental rights.”
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After HC order, police produce 65-year-old ‘'missing’ man, claims he was
absconding

https://timesofindia.indiatimes.com/city/meerut/after-hc-order-police-produce-65-year-
old-missing-man-claims-he-was-absconding/articleshow/123770476.cms

TNN | Sep 8, 2025, 10.36 PM IST

Bareilly/Meerut: Complying with an Allahabad high court (HC) order, Bareilly police on
Monday presented Mahboob Beg, 65, an accused in an alleged forced religious
conversion case in court. His wife, Parveen Akhtar, had alleged he was illegally detained
since Aug 20.

The court's direction came while hearing her petition, which claimed police entered their
home on Aug 20 without a warrant or FIR and detained her husband. She further alleged
that members of the Special Operations Group (SOG) demanded Rs 1 lakh for his release
and that the incident was captured on CCTV.

Police, however, denied her claims, stating Beg had been on the run for over two weeks
after being named in the FIR on Aug 25 and was arrested only on Sunday from Bahedi
crossing. Later in the day, he was produced before the additional chief judicial magistrate
(ACJIM) court in Bareilly, which granted police five days' custody.

Beg appeared "incoherent and unable to speak™ when he was inside the police vehicle at
the Bareilly court premises, alleged his younger brother Magsood. "We don't know what
he has gone through. There must be an investigation," he said.

Notably, two other accused, Abdul Majeed and Mohd Faeem, had also told the Bareilly
court they were detained days before their official arrest. Faeem said he was taken by the
SOG from his barber shop five days earlier, while Majeed claimed he was picked up from
a bus in Nawabganj 17 days before being presented in court. Both alleged they were
forced to appear in a video with religious books and items police said were recovered
during the raid.

Faeem also told the judge he was beaten in custody, showing a black eye and bruises on
his arms. A medical report reviewed by TOI confirmed the injuries were caused by blunt-
force trauma.

The high court has now given Beg's wife 10 days to present evidence regarding alleged
police excesses and claims of early detention. The matter will next be heard on Sept 23.
Separately, the National Human Rights Commission has also sought a report on the
matter from Bareilly SSP Anurag Arya by Tuesday.
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India details custodial assurances for Mehul Choksi in extradition bid- What the
MHA told Belgium

https://english.mathrubhumi.com/news/india/mehul-choksis-extradition-india-gives-
assurance-to-belgium-on-his-detention-conditions-xdfdzxc3

News Desk | September 8, 2025

Choksi was arrested in Belgium in April 2025 following a formal extradition request by
Indian authorities

New Delhi/Brussels: The Government of India has issued a formal letter of assurance to
the Belgian Ministry of Justice and judicial authorities, outlining detailed custodial
provisions for fugitive businessman Mehul Choksi, should he be extradited to India in
connection with the multi-crore Punjab National Bank (PNB) fraud case.

The assurances, issued by the Ministry of Home Affairs (MHA) in consultation with the
Government of Maharashtra and Arthur Road Jail authorities, are designed to address
human rights concerns flagged in the ongoing extradition proceedings in Belgium. Choksi
is wanted by the Central Bureau of Investigation (CBI) under several Indian laws,
including:

Section 120-B (Criminal Conspiracy)

Sections 409 (Criminal Breach of Trust by a Public Servant), 420 (Cheating), 477A
(Falsification of Accounts), and 201 (Causing Disappearance of Evidence) of the Indian
Penal Code (IPC)

Relevant provisions of the Prevention of Corruption Act (POCA), 1988
Arthur Road Jail’s Barrack No. 12 Designated for Choksi

The MHA'’s letter specifies Barrack No. 12 at Arthur Road Jail in Mumbai as the facility
where Choksi would be housed. The barrack is designated for non-violent and white-
collar offenders and currently has two unoccupied cells with a total maximum capacity of
SiX inmates.

The Indian government has committed to the following custodial safeguards:
Accommodation & sanitation

Each inmate will have a minimum of three square metres of personal space (excluding
furniture), meeting the Council of Europe's Committee for the Prevention of Torture (CPT)
standards.

Cells are fitted with grilled windows, ventilators, and ceiling fans, and are cleaned
regularly with pest control measures in place.


https://english.mathrubhumi.com/news/india/mehul-choksis-extradition-india-gives-assurance-to-belgium-on-his-detention-conditions-xdfdzxc3
https://english.mathrubhumi.com/news/india/mehul-choksis-extradition-india-gives-assurance-to-belgium-on-his-detention-conditions-xdfdzxc3

MATHRUBHUMI, Online, 9.9.2025

Page No. 0, Size:(0)cms X (0)cms.

Attached toilets and bathrooms with flush toilets, wash basins, and bathing facilities are
available within the cells.

Sleeping arrangements

Detainees will be provided with a clean cotton mattress, pillow, bed sheet, and blanket.
Metal or wooden beds may be allocated on medical advice or by court order.

Food & recreation

Three meals daily, with medical provisions for special diets.

Access to a jail canteen offering fruits and snacks.

Daily outdoor exercise in an open-to-sky yard and indoor recreation including board
games and casual badminton.

Availability of yoga, meditation, and a library.

Medical facilities

A 24/7 medical unit staffed by six medical officers, nurses, and pharmacists.
On-site prison hospital with 20 beds and ICU capacity.

Emergency cases referred to Sir J.J. Group of Hospitals, approximately 3 km away.
Private healthcare access permitted at the inmate’s own expense.

Existing medical reports for Choksi will be honoured, and required therapies will be
provided free of cost based on medical recommendations.

Monitoring, legal access & oversight

The barrack is CCTV-monitored and segregated from the main prison complex.

Only non-violent inmates will be housed in the facility.

Legal consultations allowed daily, excluding Sundays and public holidays.

Family visitation once a week and access to telephone and video conferencing provided.

The MHA described these provisions as a “sovereign commitment”, adding that they
cannot be overridden by any administrative or judicial authority under Indian law.

“Detainees will receive adequate food three times daily, with accommodations for special
dietary needs subject to medical approval... The jail also offers yoga, meditation, and
access to a library and reading materials,” stated the MHA letter.

Oversight includes regular inspections by the National Human Rights Commission
(NHRC) and State Human Rights Commission (SHRC), judicial scrutiny, and dedicated
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grievance redress mechanisms. Prison staff undergo rigorous training, including modules
on restraint, human rights, and stress control through meditation and yoga.

The Belgian Chambers of Indictment in Antwerp will now assess whether these custodial
assurances meet international standards—particularly under Article 3 of the European
Convention on Human Rights, which prohibits torture or inhuman or degrading treatment.

If accepted, and if other legal conditions are met, Mehul Choksi could be extradited to
India to stand trial in the CBI case. The terms outlined by the MHA will form the basis of
any further judicial decisions in Belgium regarding his extradition.

Choksi was arrested in Belgium in April 2025 following a formal extradition request by
Indian authorities. He and his nephew, Nirav Modi, are the key accused in the 313,500
crore PNB scam, involving large-scale fraudulent transactions and forgery across multiple
banks.
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Govt Assurance On Choksi Extradition: Separate Barrack At Arthur Road Jail With
Round The Clock Medical Facility

The Government of India has assured Belgian authorities that Choksi, if extradited, will
be held at Mumbai’s Arthur Road Jail under conditions that meet international human
rights standards, including those of the European Court of Human Rights (ECHR).

https://www.freepressjournal.in/mumbai/govt-assurance-on-choksi-extradition-separate-
barrack-at-arthur-road-jail-with-round-the-clock-medical-facility

Ashish Singh Updated: Monday, September 08, 2025, 10:12 PM IST

The Ministry of Home Affairs (MHA) has given a sovereign assurance to Belgian
authorities that fugitive diamantaire Mehul Choksi, wanted in connection with the multi-
crore Punjab National Bank (PNB) fraud, will be provided with adequate living conditions
at Mumbai’s Arthur Road Jail if extradited to India, central government sources said on
Monday.

Accommodation Details at Arthur Road Jail

In a detailed communication to the Ministry of Justice, Government of the Kingdom of
Belgium, the MHA said Choksi would be housed in Barrack No. 12 of Arthur Road Jail,
which has a maximum capacity of six inmates but currently holds none.

The Government of India has assured Belgian authorities that Choksi, if extradited, will
be held at Mumbai’s Arthur Road Jail under conditions that meet international human
rights standards, including those of the European Court of Human Rights (ECHR).Shorts

In a letter of assurance sent by the MHA to Belgium’s Ministry of Justice and the
Chambers of Indictment in Antwerp, the government said Choksi would be lodged in
Barrack No. 12 of Arthur Road Jail, a high-security block reserved for economic offenders,
which is currently unoccupied and has a maximum capacity of six inmates. Each
detainee, the letter said, would have at least three square metres of personal space, in
line with the standards set by the European Committee for the Prevention of Torture
(CPT).

The MHA stressed that Choksi would not be placed in solitary confinement but would
share a cell with another prisoner facing white-collar crime charges and a common
language. Each cell in Barrack No. 12, measuring about 20 feet by 15 feet with a 15-foot
ceiling, has an attached toilet and washroom, adequate lighting, ventilation through
windows and fans, and mosquito-proofing. Prisoners are provided with a cotton mattress,
pillow, blanket, and bedsheet, with a wooden or metal cot made available if recommended
on medical grounds. The cells are cleaned daily, rubbish is cleared twice a day, and the
municipal corporation fumigates the barrack every week.

Medical Care and Special Arrangements
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The government’s assurance placed particular emphasis on medical care. Arthur Road
Jail has six full-time medical officers, nursing and pharmacy staff, and a 20-bed hospital
within the premises. For specialist care, inmates can be shifted to the Sir JJ Hospital, a
multi-speciality teaching hospital located three kilometres away, with a prison ambulance
and escort guards available round the clock. Choksi, the letter said, would also have the
option of seeking treatment from private doctors or mental health experts of his choice,
either inside prison or via video link, at his own expense. His existing medical records
would be taken into account, and even his travel arrangements for extradition would be
made keeping his health condition in mind.

Dietary and Nutritional Provisions

On diet and nutrition, the MHA assured that three meals would be served daily, each
tested beforehand by jail authorities and doctors. Inmates are provided special diets on
religious occasions such as Diwali, Eid, Holi and Christmas, and can also access court-
approved home-cooked food. The Arthur Road canteen sells fruits, dry fruits, snacks, and
toiletries, and every inmate is given a daily supply of bananas free of charge.

Exercise, Recreation, and Cultural Activities

The assurance also underlined access to exercise and recreation. Inmates of Barrack No.
12 have use of an open-air yard measuring 15 by 40 feet for several hours daily. During
monsoons or inclement weather, exercise is allowed in the passageways inside the
barrack. Prisoners are encouraged to practice yoga and meditation, play games such as
chess and carrom, and borrow books from the jail library. Cultural programmes and live
performances are regularly organised inside the jail, the letter added.

Security and Safety Measures

On security, the government said Barrack No. 12 is under 24x7 CCTYV surveillance, with
dedicated guards and officers deployed in shifts. Inmates are segregated according to
age, type of crime and special needs, and violent or habitual offenders are housed
separately. The letter asserted that there was “no question of overcrowding, violence or
extortion” in Barrack No. 12.

Family and Legal Communication

Choksi would also be allowed regular communication with his family and lawyers.
According to the assurance, he can meet blood relatives once a week for 20 minutes,
speak to family members over the phone, and consult lawyers daily except on Sundays
and public holidays. Newspapers in English and local languages and terrestrial television
channels are also available to inmates.

Regular Oversight and Complaint Mechanisms

The MHA emphasised that prison conditions are regularly monitored by the Maharashtra
prison administration, the National Human Rights Commission (NHRC), the State Human
Rights Commission (SHRC), and judicial officers. Prisoners are free to lodge complaints
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regarding mistreatment or inadequate facilities with prison authorities, rights bodies, or
courts, and remedial action is taken in cases found to be substantiated.

Binding Nature of Sovereign Assurance

Calling its commitment a “sovereign assurance”, the government underlined that the
facilities promised to Choksi are binding on Indian authorities and cannot be overridden
by any administrative or judicial decision.

Extradition Context

Choksi, wanted by the Central Bureau of Investigation in connection with the Punjab
National Bank fraud case registered in 2018 under sections of the Indian Penal Code and
the Prevention of Corruption Act, is currently facing extradition proceedings in Antwerp,
Belgium. The latest assurance is intended to address concerns under Article 3 of the
ECHR, which prohibits inhuman or degrading treatment of detainees.
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Choksi To Receive Humane Treatment If Extradited, India Assures Belgium

https://odishabytes.com/choksi-to-receive-humane-treatment-if-extradited-india-
assures-belgium/

by OB Bureau | September 8, 2025 in India
Reading Time: 3 mins read

New Delhi: Fugitive Indian businessman Mehul Choksi will be treated humanely if
extradited, Indian authorities have assured Belgium.

In a detailed letter to the Ministry of Justice, Kingdom of Belgium, and the competent
judicial authorities in that country, the Union Ministry of Home Affairs (MHA) has furnished
all details of how Choksi will be treated in India.

The diamond merchant, wanted in a bank fraud case, is in prison in Belgium. Choksi’s
lawyers have claimed that he will be ill-treated in India if extradited.

The assurances, issued by the MHA and endorsed in consultation with the Government
of Maharashtra and prison authorities, set out specific material, medical and procedural
safeguards intended to address human rights concerns raised in extradition proceedings,
as reported by news agency ANI.

The assurances were submitted in connection with India’s request for Choksi’'s surrender
in a Central Bureau of Investigation (CBI) case. He is accused under various provisions
of Indian law, including Section 120-B (criminal conspiracy), Sections 409, 420, 477A,
and 201 of the Indian Penal Code (IPC), and relevant sections of the Prevention of
Corruption Act (POCA), 1988.

By detailing the specific facility, occupancy limits, medical provisions, and oversight
mechanisms, the Government of India seeks to offer Belgian judicial authorities concrete
and operational guarantees that Choksi’'s detention will conform to accepted minimum
standards.

Barrack No. 12 at Arthur Road Jail in Mumbai has been specified by the MHA as the
designated facility for Choksi’s detention. Each detainee will be provided a minimum of
three square metres of personal space, excluding furniture, in accordance with norms set
by the Council of Europe’s Committee for the Prevention of Torture (CPT). Barrack No.
12 has a maximum operating capacity of six persons, and at the time of reporting, two
identified cells were unoccupied.

The sleeping arrangements at the Barrack include a clean, thick cotton mat (described as
a mattress), pillow, bed sheet, and blanket. Metal or wooden beds may be provided based
on medical advice or court orders. The cells are equipped with grilled windows,
ventilators, and ceiling fans, and are subject to routine cleaning, pest control, and a
continuous municipal supply of drinking water. Sanitation facilities include an attached
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toilet and bathroom, partitioned from the living area, with a flush toilet and wash basin, as
well as bathing amenities within the cell.

“‘Detainees will receive adequate food three times daily, with accommodations for special
dietary needs subject to medical approval. A jail canteen and provisions such as fruits
and basic snacks are also available. Daily outdoor exercise is permitted in an open-to-
sky yard, and indoor recreation includes board games and casual badminton. The jall
also offers yoga, meditation, and access to a library and reading materials,” the letter
said.

Medical care is provided through a 24x7 facility staffed by six medical officers, nursing
orderlies, pharmacists, and laboratory support. A 20-bed prison hospital with ICU
capability is available, and emergency referrals can be made to Sir JJ Group of Hospitals,
located approximately three kilometres away. Detainees may also seek private medical
care at their own expense. The MHA assures that Choksi’s pre-existing medical reports
will be considered, and necessary equipment and therapies will be provided free of cost
based on medical advice, said the MHA letter.

This barrack is segregated from the main prison complex and monitored continuously via
CCTV, with prison staff on duty. It houses non-violent prisoners, such as economic or
white-collar offenders, and is described as free from overcrowding, violence, or extortion.
Legal access is guaranteed, with daily meetings with lawyers (excluding Sundays and
public holidays), weekly visits from blood relatives, and access to telephone and video-
conferencing facilities.

The MHA has characterised the assurance as a sovereign commitment, made in
consultation with the state government and prison authorities, and asserted that it cannot
be overridden by administrative or judicial discretion under Indian law.

Oversight mechanisms at the Barrack include prison administration monitoring,
inspections by the National and State Human Rights Commissions (NHRC/SHRC), and
judicial supervision. Channels for complaints and remedial action in cases of
substantiated mistreatment are also outlined.

Training for prison staff is emphasised. Guards undergo a six-month initial program and
periodic refresher courses. Prison officers receive a one-year intensive induction and
additional training. Measures such as yoga and meditation are incorporated into staff
training to promote restraint and control.

This comprehensive framework was presented to assist Belgian courts in evaluating
whether the detention conditions Choksi would face in India meet international human
rights standards, particularly those aimed at preventing torture or inhuman or degrading
treatment. Such assurances are commonly used in extradition proceedings to address
concerns under Article 3 of the European Convention on Human Rights.

The Belgian courts — including the Chambers of Indictment in Antwerp, where extradition
proceedings are advanced — will now assess these assurances alongside the legal and
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evidentiary requirements for surrender. If the guarantees are deemed sufficient and all
legal conditions for extradition are met, Choksi could be surrendered to India to stand trial
in the CBI case. The terms outlined in the MHA letter will remain central to any judicial
evaluation of his prospective custodial treatment.

Choksi was arrested in Belgium in April following a formal request from Indian authorities.
He and his nephew, Nirav Modi, are the primary accused in the PNB fraud case, which
involves fraudulent transactions.
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For Prelims: Transgender Persons (Protection of Rights) Act, 2019, NALSA Judgement
2014, Transgender Persons (Protection of Rights) Rules, 2020, Garima Greh.

For Mains: Indian Society and the Challenges faced by Transgenders, Reforms for
Transgender Persons, Transgender Persons (Protection of Rights) Act - Provisions and
Associated Concerns

Source: PIB
Why in News?

The National Human Rights Commission (NHRC) hosted a National Conference on
Transgender Rights aimed at addressing systemic discrimination, strengthening
institutional support, and reaffirming constitutional guarantees for transgender persons in
India.

How Does the Legal & Constitutional Framework Uphold the Rights of Transgender
Persons in India?

Transgender

Definition: As per the Transgender Persons (Protection of Rights) Act, 2019, a
transgender person is someone whose gender identity does not match the gender
assigned at birth.

Population: India has around 4.8 million transgender persons (Census 2011).

This includes individuals with intersex variations, gender-queer identities, and socio-
cultural identities such as kinnar, aaravani and jogta, etc.

Part of LGBTQIA+: Transgender persons are represented by the “T” in LGBTQIA+, which
stands for Lesbian, Gay, Bisexual, Transgender, Queer, Intersex, and Asexual.

The “+” covers other identities like non-binary and pansexual, reflecting the evolving
understanding of gender and sexuality.

Legal & Constitutional Framework

Transgender Persons (Protection of Rights) Act, 2019: Created a comprehensive legal
structure for the protection and empowerment of transgender persons.
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Key Provisions Include:

Non-Discrimination Clause: Prohibits exclusion or unfair treatment in education,
employment, healthcare, housing, and access to public services.

Self-ldentification: Recognises the right to self-perceived gender identity, allowing
individuals to obtain identity certificates from the District Magistrate without the
requirement of medical or psychological assessments.

Healthcare Access: Mandates provision of gender-affirming medical care, HIV
surveillance, and inclusion in public health insurance schemes.

Statutory Institutional Mechanism: Establishes the National Council for Transgender
Persons (NCTP) to advise the central government on welfare policies, monitor
implementation, and coordinate inter-ministerial efforts.

Landmark Judgments:

NALSA v. Union of India (2014): Marked a historic shift by recognising transgender
persons as the “third gender”.

Affirmed that gender identity is integral to dignity, equality, and personal autonomy under
articles 14, 15,19 and 21 of the Constitution.

Framed transgender rights as a matter of human rights, not just legal identity.

Karnataka High Court in Ms. X vs Stater of Karnataka, 2024 upheld the right of
transgender persons to change name and gender on birth certificates, as permitted under
the Transgender Persons (Protection of Rights) Act, 2019 and Transgender Persons
(Protection of Rights) Rules, 2020.

Election Commission Directive (2009) introduced an “others” option in voter registration
forms, allowing transgender individuals to avoid male or female classification.

What are the Key Challenges Faced by Transgender Persons in India?

Marginalisation: Historical invisibility continues to impact social and economic
inclusion, despite progressive laws judgements (NALSA v. Union of India-2014).

Transgender persons face stigma, bullying, and rejection, which leads to their poor mental
health. A NALSA survey found 27% were denied healthcare due to gender identity.

Gender-affirming treatments cost Rs 2-5 lakh and are often not covered in
insurance. Ayushman Bharat TG Plus provides medical coverage but its awareness and
accessibility remain limited.

The literacy rate among transgender persons stands at 56.1%(2011 Census), significantly
lower than the national average of 74%, highlighting the lack of a gender-sensitive
curriculum across the country.
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Economic Exclusion: Transgenders face employment bias, workplace hostility, and lack
of gender-neutral facilities, limiting economic opportunities.

92% experience economic exclusion (NHRC 2018) and 48% are unemployed (ILO 2022).

Despite a 2024 RBI circular allowing transgender and queer persons to open joint bank
accounts and nominate partners, access to financial services remains limited due
to institutional gaps and low awareness.

Law Enforcement and Social Protection Gaps: Garima Greh shelters, though progressive
in intent, face issues like inadequate funding, poor awareness, and limited state coverage.

Despite the 2019 Act, challenges in ID issuance, complex certification processes, and
issues like police harassment and family rejection continue to hinder self-identification
and timely support for transgender persons.

Institutional mechanisms for child protection and elder care often exclude gender-diverse
individuals.

Key Measures For Transgender Welfare in India

SMILE Scheme & Garima Greh provides rehabilitation, skill development, healthcare, and
livelihood support for transgender persons.

Ayushman Bharat TG Plus offers health insurance coverage for gender-affirming
treatments and healthcare needs.

National Portal for Transgender Persons facilitates access to schemes, services, and
grievance redressal.

Transgender individuals are included under the disability pension scheme with a
specific “transgender” option.

The Ministry of Home Affairs (2022) directed prisons to ensure privacy and dignity for
third-gender inmates.

Under state-level Initiatives, Maharashtra has set up transgender cells in colleges,
while Kerala provides university reservations and hostel facilities for transgender
students.

What Measures Should be Taken for Transgender Empowerment in India?

Legal Framework: The Transgender Persons (Protection of Rights) Act, 2019 must be
fully implemented by setting up grievance redressal cells, a central digital portal for
applications, conducting audits, and training police, health, and education officials on
transgender rights and gender sensitivity.
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Economic Empowerment: Promote gender-inclusive policies, diversity hiring, financial
schemes, and entrepreneurship support, scaling successful corporate models like Tata
Steel’s diversity program.

A World Bank report (2021) estimates that integrating transgender persons into the
workforce could boost India’s GDP by 1.7%.

Access to Social Services : Schools and colleges should implement inclusive policies,
provide teacher training, prevent bullying and discrimination, expand counselling
services, ensure gender-neutral washrooms, and promote peer and teacher support for
transgender students.

Ensure insurance coverage for gender-affirming treatments, establish dedicated clinics,
expand mental health services, and provide sensitivity training for providers.

Awareness Campaign: Conduct gender sensitisation programs, encourage diverse media
representation, support cultural events like the Koovagam Festival, and promote
campaigns like “I Am Also Human” to reduce stigma.
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Pune Private Hajj Quota Scam: Pilgrims Duped of Rs 160 Crore, Community Warns
Against Private Operators

https://www.punekarnews.in/pune-private-hajj-quota-scam-pilgrims-duped-of-rs-160-
crore-community-warns-against-private-operators/

September 8, 2025

Pune, 8th September 2025: Hundreds of Pune residents who had saved for years to fulfill
their dream of performing Hajj in 2025 are still waiting for refunds after private Hajj
operators failed to deliver on their promises.

Pilgrims had paid ¥8-10 lakh per person, or ¥16-18 lakh per couple, to private tour
operators for what was advertised as a deluxe Hajj package. However, when Saudi
Arabia slashed 80% of India’s private Hajj quota in April 2025 due to operators missing
deadlines on the Nusuk portal, over 160 crore remained stuck with these companies.
Till date, no refund process has been initiated.

As a result, more than 2,000 affected pilgrims—including some selected under the
government quota for Hajj 2026—say they are unable to pay the second installment for
the upcoming pilgrimage because their earlier payments have not been returned.

Silence and Betrayal

Victims allege that most operators have gone silent—ignoring calls, giving false
assurances, or claiming they are in Mecca. Many have branded this as “organized fraud”
and “systemic betrayal” of faith and finances.

Activists Step In

Civic activists such as Jaymala Dhankikar and Saleem Mulla have taken up the issue,
supporting complaints filed with the National Human Rights Commission (NHRC). They
have demanded intervention by the CBI, Enforcement Directorate (ED), Income Tax
Department, and police to investigate what they call a multi-crore faith-based financial
scam.

The activists and victims have demanded:

Immediate criminal investigations, including FIRs and seizure of assets
Transparent publication of private Hajj quota allotments

Revocation of licenses and blacklisting of defaulting operators
Structured refund deadlines with government monitoring

Why Pilgrims Are Urged to Avoid Private Operators
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According to victim groups, private operators exploit loopholes and lack of oversight. Key
concerns include:

No accountability: Payments often taken in cash with minimal receipts
Ethical betrayal: Pilgrims’ spiritual aspirations converted into financial stress
Unregulated system: No escrow accounts, refund guarantees, or regulatory safeguards

Repeat risks: Applicants for Hajj 2026 may face the same fate if they rely on private
agencies

Warning to the Community

In a joint statement, the Pune chapter of victims of private Hajj operators appealed to
fellow believers to exercise caution:

“These operators have exploited our faith, misused our life savings, and left thousands of
families stranded. They operate in the shadows—cash-only, no paperwork, and no
refunds. Do not become the next victim.”

They urged pilgrims to opt only for the government-approved Hajj Committee route, which
offers documentation, transparency, and accountability.
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1 g5 <f Sl 31 R A w1, gew & fe aRdie; aFarfieR ST ugH! jeHd

ASH! & FH & d1¢ I gl Nfgar & ufd, Nfear o St skgHt  ARA tied il IR WA
YA 3T 9 ey | R YT H GifSdl & 3{1de & 3iTelldh § Ufd Td 31 & [d9s e
TS HRIAT T B

https://www.livehindustan.com/bihar/husband-beaten-wife-for-dowry-thrown-out-of-
house-for-daughter-birth-shabnam-approached-human-rights-commission-
201757340297421.amp.html

Mon, 8 Sept 2025, 07:47:PM

Sudhir Kumar @184 fegdM, TR

f¥ER & TR H U faarfed &1 a¢t UaT & & SRR ¥ o faar mar| siergrh
Ufa 3 Uell bl 8 ARUIE B 3R TR W11 0T | ATHET X8R & HHRT Aiged &l & | Tifsd we=H
WG A AFAIISR AN I =g & ER TS ¢ |

Hifgar A sar fe et 21t av 2023 H HH Higed & U 3RAM g IH SRR P 1Y
g3 Y| 1t & Ugd Wb 3 3 IR H Taid SR & 3R §dr fob a8 T urgae bust
T 3wy 3fige W g, Al S & 915 ITD! TATs ofd I 3118 o DfSdr gaud g1 s, e
W g8 I SR Yg- ol | ifsdr 1 3Riu § fo 39 ufd, 38 &1t ARUlE #d &
3R T2 P AW W 33y U B} IS B A1 g ) a9 & TS od NS A U ASH! B
A

ASH! & FH & d1¢ I g Nfgar & ufd, Hfgar o Hrwt skgHt  ARA tied il IR WA
W7 fea| 59 gdY H TR U1 § NfSdl & 3fded & 3ale § 39& ufd T 3 & fasg
HHGHT Gof BT T § | 316 T HIH P Td o8 AFANIBR SN o U Hi ugd g1
g1 HHA & Iay H AFaifieR ATHa & 3iftiged] T9.3.311 1 §ar & I8 ATHa STt 1R
2, TifSd At B! gevTs g3 g

TS 91 A TR s A B G SHSRI AP SR I8 AHAIISR SN B & T8 5
Hifsar &1 g sraxg et Tt ik St & s al-T-Fat Tor fie =nfeu|
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BIHAR: 9d1 & oFH @1 R Ufd 7 el 1 TR I fAo1an, aqaiRerR maT & ugsn
HTHAT

IOFHRYR o HHRT Ageel # U Ufd 7 a9t SFF o1 IR Tdl dl ARUIE B W I 11 faa|
GifEdr I IR & TER T B 1 AT 3 AP R 5T AFANIGR AN d Ugd ol
gl

https://firstbihar.com/bihar/muzaffarpur-news/muzaffarpur-beti-janm-par-patni-pitayi-
manavadhikar-aayog-258166

1st Bihar Published by: MANOJ KUMAR Updated Mon, 08 Sep 2025 08:59:02 PM IST

MUZAFFARPUR: fSgR & Gl QR ford & U SfellaNRIa Al TH 31 §, S8l Uh
S afd 7 9 & OFH T TR 310! Ul B g ARUIE B ORI YT T | ORT A e
& HIRT Aged &1 g1 3F YifSdr =g & e eR & I8 81 98 HHal 3d AFaIeR
3ITANT H Ugd g1 5|

WSyt A 9 fb It TS I 2023 T HHRT AT P VTS 3RAM 22 3B R B
Y g3 T WS P Usd AsP 7 30 SR H TAd THGRT & 3R I & 98 T Uigde
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TS, TR +f} 98 IS a1 384 Tl

Hifgar &1 3R 3 f 39 ufd, 3T Sl ARl Hd A 3R gad & AH W 34y T o
JE R V| B o1 I8 &1 TS od TS 3 U TS bl o H <l | TS & oFH & 91G I &l
Hifsar & ufa, fifsar & St sk I ARA deq & 3R R v fea|

39 oY T TR Y1 RS & 3M1de o el H 3P Ufd Td 3 & favg bl &yl
HIT T 51 3fd G AT PR TG T HHANIPR AN & Uy Hf ugd &1 51 A
& Yoy H AFAGR ATHa & Hfdedl TF.&. 91 = 9dr fb g A st 1R g, difsa
Higdl BTH! TeRTS g3 o | FH BT G THBRI AP 3R o[ AAIMIBR ST I o 75
2| DS & = 3rawy fie Tt iR Il &l Hel-I-wal Ior et =@nfgul
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26 TYIT ga® Wiad &1 ARy, fewen gfera d wdf gid 81 uel A Srer ufa

https://fronthnewsnetwork.com/26-year-old-youth-pritams-allegation-wife-left-her-
husband-as-soon-as-he-was-admitted-to-delhi-police/

By FNN RDP | September 8, 2025

THUATEA, BRATN : SR UG & Sgardd THeud SAifd Al 3R 39 ufd 3fTaid Al &
&Y B OE &1 U HTHAT gRATIN & Taiad § TTH 3111 § | g1 26 a4Tg ga& Wad = 3RIY
T § o St uell A el gfe & s @ & a1e 39 B faar ok 3@ Ay @A 9
% THR IR el ¢l Tal Tall Hifd 7 39 SRIUT BT WIRS dd T Ufd WR AFRIS Iaiia
BT RIT T & |

el 7 g8 ot garerd, S ga HieR § o1 e

Udad & 9 SSrell Hart Wad 3 9aman fb 39 2021 H garsft &t ufcanft uwkien &1 dart
& o T aze’t L= D1 A ST SRM oid TR DI g4 arelt gadt Wi agf ugls w
3t oY1 #R-eR S & ot Fordifeal s 3R 4 SR 2023 B TE@HTE UG T 3
TSl HAR T I QTS B ol | AT & §1e o Tod W TIRIA H 87, b aH! = AR
TP R TH Wi AP 51 & 1haT| I SR et giom Bt |l Uisham & g5

Haw &7 21a1 § {6 uat @) Tt bt ot & forg 399 argsit o) Rive fasan, e Tufy ot
99 &} 3R s T q TR YHT WdN fhan| 51a ualt 7 foeeh gfera o smaed forar, @ 399
3! fhforma SR fafad aien & dart § UR1 9gaiT favdT| TRaxt 2024 H Ul BI ST
& B TS | TaH &7 3R § [ aRBHIE & SR Tell A Ga &1 Sifaaried samn| was!
2025 B 1 I8 81 & 1C 98 TR Fail TS 3R HidH Bl STHBRT b et &t TS | o I8
I T T, o IRRIE aTdll A 1Y WO § SABR B [T 3R Tell = Ht A = ¥ 41 R
fear|

Udl &1 UdcdR: g1 gradr 7 ufd, &t anfdfe Aaee

gal, Wifa A 7 Tl 3RIYl &1 RR ¥ WIS hvd gT ara fosar fob dias 39 IR SaRA M1t &1
TG T T 3R B A & J1¢ SR g 7| Wi 3 gamn fos S99 3o+ ugeht
aReATE ¥ 1 A 33 Ufd &1 fT 3R 5 aRg S0 T 1 dbr algsikt Wi & i Aeg 1,
o fopd ISPt dReaTe T e Wl B
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https://www.newsaroma.com/jharkhand-news-naxalites-suffer-a-big-blow-in-chaibasa-
10-lakh-bounty-commander-amit-hansda-killed-in-encounter/

Published on September 8, 2025

By Digital Desk

Jharkhand News: IRES & Gl Rigyd @msamm ford # Toaa forieht st & gfer
3R CRPF &I IJaR &I S hadr el | MIABT T &F & IR ST § HIwaT
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G el @ JeHS H AR TR 47| $9 HRATS - diegH &7 H Taa! diaiat ol
g8l el faar g

T € TTHAT?
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PHIERT 209 TETTTT Pt Jgad <H J IATIRI ST H I TR LR fhaT 471 39 SRE
TaRITerdl = U1 TR BrART R HR ol
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7| qarRht H 3P U ¥ TP SLR IA8Hd, el SROY 3R 37 Faqel! el SRS g5
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R

3P BTGl o1 RIS Sfagrd

SIHRI foTel & TARIAS! U &3 & Glo! 11d BT Haril 3fHd giRIaT 2008 I Terya! Trafafdml
T Tforg 7| 98 TSI, RIS 3R MUY & 831 & 96 T 31 Tl arerdl # i
T I IR 12 ¥ &l Yl Bt g iR SRR g & 3R Y|

4§ W HeAy

2014: IR H §F I, WAGA & Hohg A geradmd! &t gl 3R 8RR e
TMsadT: Yd faUraes TeR0 A1ae UR gHET 3R &l STdH| &1 gl

2022: faR®1C § SRR T &1 RIS S |
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SOVEREIGN ASSURANCE | Belgian authorities have been
assured that Mehul Choksi, wanted in the multi-crore PNB
fraud, will be provided adequate conditions in Arthur Road jail

MHA charts out safe, healthy
life for Choksi in Mumbai jail

Ashish Singh
MUMEAI

The Ministry of Home Affairs
(MHA) has given a sovereign
assurance to Belgian author-
ities that fugitive diamantaire
Mehul Choksi, wanted in
connection with the multi-
crore Punjab Mational Bank
(PNE) fraud, will be provided
adequate living conditions at
Mumbafs Arthur Road Jail if
extradited to India, Central
government sources said on
Monday.

In 3 detailed communica-
tion to the Ministry of
Justice, Government of the
Kingdom of Belgium, the
MHA said Choksi would be
housed in Barrack No. 12 of
Arthur Road Iail, a high
security block for economic
offenders, which has a maxi-
mum capacity of six inmates
but currently holds none.

The MHA said the condi-
tions meet international
human rights standards,
including those of the
European Court of Human
Rights (ECHR). In the bar-
rack, each detainee would
have at least 3 sq mt of per-
sonal space, in line with the
standards set by the
European Committee for the
Prevention of Torture (CPT).

6 Full-time medical
officers, nursing and
pharmacy staff

A 20-bed hospital within
the premises

Access to 1] Hospital
with a prison ambulance
and 247 escort guards

Option of treatment
from private doctors or
mental health experts of
choice

3 Meals would be served
daily, each tested
beforehand

Special diets on festive
occasions

Open-air yard
measuring 15ft X 40 feet

Exercise allowed in the

passageways during
Monsoon

Can practice yoga and
meditation; play games
such as chess and

Access to exercise and carrom, and borrow
recreation books from the library
The MHA has stressed that  bedsheet, with a wooden or

Choksi would not be placed
in solitary confinement but
would share a cell with
another prisoner facing
white-collar crime charges
and a common language.
Each cell, measuring about
20ft X 15{t with a 15ft ceiling,
has an atached toilet and
washroom, adequate light-
ing, ventilation through win-
dows and fans, and mos-
quitc-proofing. Prisoners are
provided with 4 cotton mat
tress, pillow, blankef, and

metal cot made available if
recommended on medical
grounds. The cells are
cleaned daily, rubbish is
cleared twice a day, and the
municipal corporation fumi-
gates the barrack every
week

On security, the govern-
ment said the barrack is
under 24/7 CCTV surveil-
lance, with dedicated guards
and officers deployed In
shifts. Inmates are segre-
gated according to age, type

of crime and special needs,
and violent or habimal
offenders are housed separ-
ately. The letter asserted that
there was “no question of
overcrowding, violence or
EXLortion”.

Choksi would also be
allowed regular communica-
tion with his family and law-
yers. According to the assur-
ance, he can meet blood
relatives once a week for 20
minutes, speak to family
members over the phone,
and consult jawyers daily
except on Sundays and pub-
lic holidays. Newspapers in
English and local languages
and terrestrial television
channels are also available to
inmates.

The MHA emphasised that
prison conditions are regu-
larly monitored by the
Maharashtra prison adminis-
tration, the National Human
Rights Commission (NHRC},
the State Human Rights
Commission (SHRC), and
judicial officers. Prisoners
are free to lodge complaints
regarding mistreatment or
inadequate facilites with
prison authorities, rights
bodies, or courts, and
remedial action is taken in
cases found to be substanti
ated.
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MHA assures Belgium on Choksi detention

PIONEER NEWS SERVICE
B New Delhi

In a letter of assurance to
the Belgium, the Ministry of
Home Affairs (MHA) has
given detailed specifications
on facilities under which
economic fugitive Mehul
Choksi would be detained if
he is extradited in connec-
tion with the Punjab
National Bank fraud case.
The MHA has assured that
Choksiwill be kept in a cell
of three square meters of
personal space at the
Barrack no 12, Arthur Road
Jail complex in Mumbai.
Barrack No 12 is separate
from the general prison
complex and hence thereis
no question of overcrowd-
ing, violence and extortion.
The two-cell barrack, with a
six-person capacity, is cur-
rently unoccupied. The facil-
ity provides sleeping
arrangements including
cotton mats, pillows, sheets
and blankets with beds
available on medical recom-

mendation. The cells feature
ventilation, fans, regular
cleaning, continuous water
supply and attached sanita-
tion facilities with flush
toilets and wash basins.

By detailing the specific
facility, occupancy limits,
medical provisions and
oversight mechanisms, the
Government of India seeks
to offer Belgian judicial
authorities guarantees that
Choksi's detention will
conform to accepted
minimum standards.

In its letter, the MHA has
set out specific material,
medical and procedural
safeguards intended to
address human rights con-
cerns raised during the
extradition proceedings in
Belgium, where Choksi is
under detention.

“Medical care is provided
through a 24x7 facility
staffed by six medical offi-
cers, nursing orderlies, phar-
macists and laboratory
support,” it said.

The MHA also assured that

Choksi's pre-existing
medical reports “will be
considered and necessary
equipment and therapies
will be provided free of cost
based on medical advice".

The MHA characterised
the assurance as a sovereign
commitment, made in con-
sultation with the state
Government and prison
authorities, and asserted
that it cannot be overridden

by administrative or judicial
discretion under Indian law.

Oversight mechanisms at
the Barrack include prison
administration monitoring,
inspections by the National
and State Human Rights
Commissions (NHRC, SHRC),
and judicial supervision.
Channels for complaints and
remedial action in cases of
substantiated mistreatment
are also outlined.

“The assurances were sub-
mitted in connection with
India's request for the sur-
render of Mehul Choksi in a
Central Bureau of
Investigation (CBI) case.
Choksi is accused under
various provisions of the
Indian Penal Code (IPC)and
relevant sections of the
Prevention of Corruption
Act (POCA), 1988," a senior
official said.

Choksi is accused under
various provisions of Indian
law, including Section 120-B
[criminal conspiracy),
Sections 409, 420, 477A, and
201 of the Indian Penal Code
(IPC), as well as relevant
sections of the Prevention of
Corruption Act (POCA), 1988.
Choksi was arrested in
Belgium in April this year fol-
lowing a formal request
from Indian authorities.

Heand his nephew, Nirav
Modi, are the primary
accused in the PNB
fraud case involving fraudu-
lent transactions of over
213,000 crore.
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MHA assures Belgium on Choksi detention

PIONEER NEWS SERVICE
B New Delhi

In a letter of assurance to
the Belgium, the Ministry of
Home Affairs (MHA) has
given detailed specifications
on facilities under which
economic fugitive Mehul
Choksi would be detained if
he is extradited in connec-
tion with the Punjab
National Bank fraud case.
The MHA has assured that
Choksiwill be kept in a cell
of three square meters of
personal space at the
Barrack no 12, Arthur Road
Jail complex in Mumbai.
Barrack No 12 is separate
from the general prison
complex and hence thereis
no question of overcrowd-
ing, violence and extortion.
The two-cell barrack, with a
six-person capacity, is cur-
rently unoccupied. The facil-
ity provides sleeping
arrangements including
cotton mats, pillows, sheets
and blankets with beds
available on medical recom-

mendation. The cells feature
ventilation, fans, regular
cleaning, continuous water
supply and attached sanita-
tion facilities with flush
toilets and wash basins.

By detailing the specific
facility, occupancy limits,
medical provisions and
oversight mechanisms, the
Government of India seeks
to offer Belgian judicial
authorities guarantees that
Choksi's detention will
conform to accepted
minimum standards.

In its letter, the MHA has
set out specific material,
medical and procedural
safeguards intended to
address human rights con-
cerns raised during the
extradition proceedings in
Belgium, where Choksi is
under detention.

“Medical care is provided
through a 24x7 facility
staffed by six medical offi-
cers, nursing orderlies, phar-
macists and laboratory
support,” it said.

The MHA also assured that

Choksi's pre-existing
medical reports “will be
considered and necessary
equipment and therapies
will be provided free of cost
based on medical advice".

The MHA characterised
the assurance as a sovereign
commitment, made in con-
sultation with the state
Government and prison
authorities, and asserted
that it cannot be overridden

by administrative or judicial
discretion under Indian law.

Oversight mechanisms at
the Barrack include prison
administration monitoring,
inspections by the National
and State Human Rights
Commissions (NHRC, SHRC),
and judicial supervision.
Channels for complaints and
remedial action in cases of
substantiated mistreatment
are also outlined.

“The assurances were sub-
mitted in connection with
India's request for the sur-
render of Mehul Choksi in a
Central Bureau of
Investigation (CBI) case.
Choksi is accused under
various provisions of the
Indian Penal Code (IPC)and
relevant sections of the
Prevention of Corruption
Act (POCA), 1988," a senior
official said.

Choksi is accused under
various provisions of Indian
law, including Section 120-B
[criminal conspiracy),
Sections 409, 420, 477A, and
201 of the Indian Penal Code
(IPC), as well as relevant
sections of the Prevention of
Corruption Act (POCA), 1988.
Choksi was arrested in
Belgium in April this year fol-
lowing a formal request
from Indian authorities.

Heand his nephew, Nirav
Modi, are the primary
accused in the PNB
fraud case involving fraudu-
lent transactions of over
213,000 crore.
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MHA assures Belgium on Choksi detention

PIONEER NEWS SERVICE
B New Delhi

In a letter of assurance to
the Belgium, the Ministry of
Home Affairs (MHA) has
given detailed specifications
on facilities under which
economic fugitive Mehul
Choksi would be detained if
he is extradited in connec-
tion with the Punjab
National Bank fraud case.
The MHA has assured that
Choksiwill be kept in a cell
of three square meters of
personal space at the
Barrack no 12, Arthur Road
Jail complex in Mumbai.
Barrack No 12 is separate
from the general prison
complex and hence thereis
no question of overcrowd-
ing, violence and extortion.
The two-cell barrack, with a
six-person capacity, is cur-
rently unoccupied. The facil-
ity provides sleeping
arrangements including
cotton mats, pillows, sheets
and blankets with beds
available on medical recom-

mendation. The cells feature
ventilation, fans, regular
cleaning, continuous water
supply and attached sanita-
tion facilities with flush
toilets and wash basins.

By detailing the specific
facility, occupancy limits,
medical provisions and
oversight mechanisms, the
Government of India seeks
to offer Belgian judicial
authorities guarantees that
Choksi's detention will
conform to accepted
minimum standards.

In its letter, the MHA has
set out specific material,
medical and procedural
safeguards intended to
address human rights con-
cerns raised during the
extradition proceedings in
Belgium, where Choksi is
under detention.

“Medical care is provided
through a 24x7 facility
staffed by six medical offi-
cers, nursing orderlies, phar-
macists and laboratory
support,” it said.

The MHA also assured that

Choksi's pre-existing
medical reports “will be
considered and necessary
equipment and therapies
will be provided free of cost
based on medical advice".

The MHA characterised
the assurance as a sovereign
commitment, made in con-
sultation with the state
Government and prison
authorities, and asserted
that it cannot be overridden

by administrative or judicial
discretion under Indian law.

Oversight mechanisms at
the Barrack include prison
administration monitoring,
inspections by the National
and State Human Rights
Commissions (NHRC, SHRC),
and judicial supervision.
Channels for complaints and
remedial action in cases of
substantiated mistreatment
are also outlined.

“The assurances were sub-
mitted in connection with
India's request for the sur-
render of Mehul Choksi in a
Central Bureau of
Investigation (CBI) case.
Choksi is accused under
various provisions of the
Indian Penal Code (IPC)and
relevant sections of the
Prevention of Corruption
Act (POCA), 1988," a senior
official said.

Choksi is accused under
various provisions of Indian
law, including Section 120-B
[criminal conspiracy),
Sections 409, 420, 477A, and
201 of the Indian Penal Code
(IPC), as well as relevant
sections of the Prevention of
Corruption Act (POCA), 1988.
Choksi was arrested in
Belgium in April this year fol-
lowing a formal request
from Indian authorities.

Heand his nephew, Nirav
Modi, are the primary
accused in the PNB
fraud case involving fraudu-
lent transactions of over
213,000 crore.
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MHA assures Belgium on Choksi detention

PIONEER NEWS SERVICE
B New Delhi

In a letter of assurance to
the Belgium, the Ministry of
Home Affairs (MHA) has
given detailed specifications
on facilities under which
economic fugitive Mehul
Choksi would be detained if
he is extradited in connec-
tion with the Punjab
National Bank fraud case.
The MHA has assured that
Choksiwill be kept in a cell
of three square meters of
personal space at the
Barrack no 12, Arthur Road
Jail complex in Mumbai.
Barrack No 12 is separate
from the general prison
complex and hence thereis
no question of overcrowd-
ing, violence and extortion.
The two-cell barrack, with a
six-person capacity, is cur-
rently unoccupied. The facil-
ity provides sleeping
arrangements including
cotton mats, pillows, sheets
and blankets with beds
available on medical recom-

mendation. The cells feature
ventilation, fans, regular
cleaning, continuous water
supply and attached sanita-
tion facilities with flush
toilets and wash basins.

By detailing the specific
facility, occupancy limits,
medical provisions and
oversight mechanisms, the
Government of India seeks
to offer Belgian judicial
authorities guarantees that
Choksi's detention will
conform to accepted
minimum standards.

In its letter, the MHA has
set out specific material,
medical and procedural
safeguards intended to
address human rights con-
cerns raised during the
extradition proceedings in
Belgium, where Choksi is
under detention.

“Medical care is provided
through a 24x7 facility
staffed by six medical offi-
cers, nursing orderlies, phar-
macists and laboratory
support,” it said.

The MHA also assured that

Choksi's pre-existing
medical reports “will be
considered and necessary
equipment and therapies
will be provided free of cost
based on medical advice".

The MHA characterised
the assurance as a sovereign
commitment, made in con-
sultation with the state
Government and prison
authorities, and asserted
that it cannot be overridden

by administrative or judicial
discretion under Indian law.

Oversight mechanisms at
the Barrack include prison
administration monitoring,
inspections by the National
and State Human Rights
Commissions (NHRC, SHRC),
and judicial supervision.
Channels for complaints and
remedial action in cases of
substantiated mistreatment
are also outlined.

“The assurances were sub-
mitted in connection with
India's request for the sur-
render of Mehul Choksi in a
Central Bureau of
Investigation (CBI) case.
Choksi is accused under
various provisions of the
Indian Penal Code (IPC)and
relevant sections of the
Prevention of Corruption
Act (POCA), 1988," a senior
official said.

Choksi is accused under
various provisions of Indian
law, including Section 120-B
[criminal conspiracy),
Sections 409, 420, 477A, and
201 of the Indian Penal Code
(IPC), as well as relevant
sections of the Prevention of
Corruption Act (POCA), 1988.
Choksi was arrested in
Belgium in April this year fol-
lowing a formal request
from Indian authorities.

Heand his nephew, Nirav
Modi, are the primary
accused in the PNB
fraud case involving fraudu-
lent transactions of over
213,000 crore.
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MHA assures Belgium on Choksi detention

PIONEER NEWS SERVICE
B New Delhi

In a letter of assurance to
the Belgium, the Ministry of
Home Affairs (MHA) has
given detailed specifications
on facilities under which
economic fugitive Mehul
Choksi would be detained if
he is extradited in connec-
tion with the Punjab
National Bank fraud case.
The MHA has assured that
Choksiwill be kept in a cell
of three square meters of
personal space at the
Barrack no 12, Arthur Road
Jail complex in Mumbai.
Barrack No 12 is separate
from the general prison
complex and hence thereis
no question of overcrowd-
ing, violence and extortion.
The two-cell barrack, with a
six-person capacity, is cur-
rently unoccupied. The facil-
ity provides sleeping
arrangements including
cotton mats, pillows, sheets
and blankets with beds
available on medical recom-

mendation. The cells feature
ventilation, fans, regular
cleaning, continuous water
supply and attached sanita-
tion facilities with flush
toilets and wash basins.

By detailing the specific
facility, occupancy limits,
medical provisions and
oversight mechanisms, the
Government of India seeks
to offer Belgian judicial
authorities guarantees that
Choksi's detention will
conform to accepted
minimum standards.

In its letter, the MHA has
set out specific material,
medical and procedural
safeguards intended to
address human rights con-
cerns raised during the
extradition proceedings in
Belgium, where Choksi is
under detention.

“Medical care is provided
through a 24x7 facility
staffed by six medical offi-
cers, nursing orderlies, phar-
macists and laboratory
support,” it said.

The MHA also assured that

Choksi's pre-existing
medical reports “will be
considered and necessary
equipment and therapies
will be provided free of cost
based on medical advice".

The MHA characterised
the assurance as a sovereign
commitment, made in con-
sultation with the state
Government and prison
authorities, and asserted
that it cannot be overridden

by administrative or judicial
discretion under Indian law.

Oversight mechanisms at
the Barrack include prison
administration monitoring,
inspections by the National
and State Human Rights
Commissions (NHRC, SHRC),
and judicial supervision.
Channels for complaints and
remedial action in cases of
substantiated mistreatment
are also outlined.

“The assurances were sub-
mitted in connection with
India's request for the sur-
render of Mehul Choksi in a
Central Bureau of
Investigation (CBI) case.
Choksi is accused under
various provisions of the
Indian Penal Code (IPC)and
relevant sections of the
Prevention of Corruption
Act (POCA), 1988," a senior
official said.

Choksi is accused under
various provisions of Indian
law, including Section 120-B
[criminal conspiracy),
Sections 409, 420, 477A, and
201 of the Indian Penal Code
(IPC), as well as relevant
sections of the Prevention of
Corruption Act (POCA), 1988.
Choksi was arrested in
Belgium in April this year fol-
lowing a formal request
from Indian authorities.

Heand his nephew, Nirav
Modi, are the primary
accused in the PNB
fraud case involving fraudu-
lent transactions of over
213,000 crore.
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MHA assures Belgium on Choksi detention

PIONEER NEWS SERVICE
B New Delhi

In a letter of assurance to
the Belgium, the Ministry of
Home Affairs (MHA) has
given detailed specifications
on facilities under which
economic fugitive Mehul
Choksi would be detained if
he is extradited in connec-
tion with the Punjab
National Bank fraud case.
The MHA has assured that
Choksiwill be kept in a cell
of three square meters of
personal space at the
Barrack no 12, Arthur Road
Jail complex in Mumbai.
Barrack No 12 is separate
from the general prison
complex and hence thereis
no question of overcrowd-
ing, violence and extortion.
The two-cell barrack, with a
six-person capacity, is cur-
rently unoccupied. The facil-
ity provides sleeping
arrangements including
cotton mats, pillows, sheets
and blankets with beds
available on medical recom-

mendation. The cells feature
ventilation, fans, regular
cleaning, continuous water
supply and attached sanita-
tion facilities with flush
toilets and wash basins.

By detailing the specific
facility, occupancy limits,
medical provisions and
oversight mechanisms, the
Government of India seeks
to offer Belgian judicial
authorities guarantees that
Choksi's detention will
conform to accepted
minimum standards.

In its letter, the MHA has
set out specific material,
medical and procedural
safeguards intended to
address human rights con-
cerns raised during the
extradition proceedings in
Belgium, where Choksi is
under detention.

“Medical care is provided
through a 24x7 facility
staffed by six medical offi-
cers, nursing orderlies, phar-
macists and laboratory
support,” it said.

The MHA also assured that

Choksi's pre-existing
medical reports “will be
considered and necessary
equipment and therapies
will be provided free of cost
based on medical advice".

The MHA characterised
the assurance as a sovereign
commitment, made in con-
sultation with the state
Government and prison
authorities, and asserted
that it cannot be overridden

by administrative or judicial
discretion under Indian law.

Oversight mechanisms at
the Barrack include prison
administration monitoring,
inspections by the National
and State Human Rights
Commissions (NHRC, SHRC),
and judicial supervision.
Channels for complaints and
remedial action in cases of
substantiated mistreatment
are also outlined.

“The assurances were sub-
mitted in connection with
India's request for the sur-
render of Mehul Choksi in a
Central Bureau of
Investigation (CBI) case.
Choksi is accused under
various provisions of the
Indian Penal Code (IPC)and
relevant sections of the
Prevention of Corruption
Act (POCA), 1988," a senior
official said.

Choksi is accused under
various provisions of Indian
law, including Section 120-B
[criminal conspiracy),
Sections 409, 420, 477A, and
201 of the Indian Penal Code
(IPC), as well as relevant
sections of the Prevention of
Corruption Act (POCA), 1988.
Choksi was arrested in
Belgium in April this year fol-
lowing a formal request
from Indian authorities.

Heand his nephew, Nirav
Modi, are the primary
accused in the PNB
fraud case involving fraudu-
lent transactions of over
213,000 crore.
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MHA assures Belgium on Choksi detention

PIONEER NEWS SERVICE
B New Delhi

In a letter of assurance to
the Belgium, the Ministry of
Home Affairs (MHA) has
given detailed specifications
on facilities under which
economic fugitive Mehul
Choksi would be detained if
he is extradited in connec-
tion with the Punjab
National Bank fraud case.
The MHA has assured that
Choksiwill be kept in a cell
of three square meters of
personal space at the
Barrack no 12, Arthur Road
Jail complex in Mumbai.
Barrack No 12 is separate
from the general prison
complex and hence thereis
no question of overcrowd-
ing, violence and extortion.
The two-cell barrack, with a
six-person capacity, is cur-
rently unoccupied. The facil-
ity provides sleeping
arrangements including
cotton mats, pillows, sheets
and blankets with beds
available on medical recom-

mendation. The cells feature
ventilation, fans, regular
cleaning, continuous water
supply and attached sanita-
tion facilities with flush
toilets and wash basins.

By detailing the specific
facility, occupancy limits,
medical provisions and
oversight mechanisms, the
Government of India seeks
to offer Belgian judicial
authorities guarantees that
Choksi's detention will
conform to accepted
minimum standards.

In its letter, the MHA has
set out specific material,
medical and procedural
safeguards intended to
address human rights con-
cerns raised during the
extradition proceedings in
Belgium, where Choksi is
under detention.

“Medical care is provided
through a 24x7 facility
staffed by six medical offi-
cers, nursing orderlies, phar-
macists and laboratory
support,” it said.

The MHA also assured that

Choksi's pre-existing
medical reports “will be
considered and necessary
equipment and therapies
will be provided free of cost
based on medical advice".

The MHA characterised
the assurance as a sovereign
commitment, made in con-
sultation with the state
Government and prison
authorities, and asserted
that it cannot be overridden

by administrative or judicial
discretion under Indian law.

Oversight mechanisms at
the Barrack include prison
administration monitoring,
inspections by the National
and State Human Rights
Commissions (NHRC, SHRC),
and judicial supervision.
Channels for complaints and
remedial action in cases of
substantiated mistreatment
are also outlined.

“The assurances were sub-
mitted in connection with
India's request for the sur-
render of Mehul Choksi in a
Central Bureau of
Investigation (CBI) case.
Choksi is accused under
various provisions of the
Indian Penal Code (IPC)and
relevant sections of the
Prevention of Corruption
Act (POCA), 1988," a senior
official said.

Choksi is accused under
various provisions of Indian
law, including Section 120-B
[criminal conspiracy),
Sections 409, 420, 477A, and
201 of the Indian Penal Code
(IPC), as well as relevant
sections of the Prevention of
Corruption Act (POCA), 1988.
Choksi was arrested in
Belgium in April this year fol-
lowing a formal request
from Indian authorities.

Heand his nephew, Nirav
Modi, are the primary
accused in the PNB
fraud case involving fraudu-
lent transactions of over
213,000 crore.
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